
nrwtfe* AtaMTi MAM&M, 'W tittm  utanMit #

OU) tt»t tta «Utd»|xM> <«•
booked ot% to District 
or Divisional Magistrate or 
Deputy Commissioner dr 
Block Development Officers 
exercising civil jurisdiction 
over Hie stations m the dis- 
tncts referred to above.

Shan Acquired by 8h|t t ir t lid i 
Kapur of Ritt Hotel in Central Pro­

vinces Manganese On limited

*391 SHRI JYOTIRMOY BOSU 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas- 
»ed to state

(a) whether it is a fact that Shn 
Ramnath Kapur of Ritt Hotel, Bom­
bay (and1 or Calcutta) became a 
Director of Central Provinces Man­
ganese Ore Lmited, which is a Sterling 
Company with registered office in 
London,

(b) whether it «  also a fact that he 
.*3so acquired shares m that company 
and declared the same to the Reserve 
Bank of India;

(c) was this an infringement of 
Exchange Control Regulation, and

(d) if so, what punishment, if any, 
Tias been given to him’

THE MINISTER OF LAW, JUSTICE 
AND COMPANY ^AFFAIRS (SHRI 

Ttt. B GOKHALE) (a) Yes, Sir

(b) to (d). According to information 
furnished by the Department of Eco­
nomic Affairs, Shri Ram Nath Ka­
pur applied to the Reserve Bank o£ 
India in July, 1972 stating that he 
<twd been offered Directorship ot the 
Central Provinces Manganese Ore 
'Limited which he had accepted and 
that he intended to acquire shares 
-amounting to £.280 itt the said com* 
^msy out of tbe lives received by him 
•s Director. The Shares wire acquir­
ed  by Staff Kapur oot of his Director’s

fees M *%  m  cowdpg lift# 
th® Foreign «W3h***e Regulation Act, 
1973 end a dedwatlwi to thfe effect 
we* made by him to the Reserve 
Bank otf India. The question as ta 
whether any Infringement of Exchangê  
Control Regulation was involved is at 
present under examination and a ref* 
erence has been made to the Enfor­
cement Directorate &r this pufpos£

Schemes to Increase Prodsctlen of 
Fertilisers In fifth Plan

*m  SHRI S R DAMANl- WiU the 
Minister of PETROLEUM AND CHE- 
MICALs be pleased to state

(a) the main features of schemes 
made for increasing fert;li7i?rs pro- 
duct ion m the country in the Fifth 
Plan period, and

(b) the progress made on each 
scheme’

THE MINISTER OF SI ATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K K, 
GANESH) (a) Thu Fifth Plan Fer­
tilizer Programme envisages the set­
ting up of five new lar ê sired fer­
tilizer plants in tbe public sector at 
Bhatmda, Panipat, Mathura, Para-
deep and Trombay. In addition, the
establishment ui a fertiliser project 
at Phulpur m the cooperative sector is 
also envisaged Letters of intents 
have also been issued for establish* 
ing fertilizer projects at Kota, Kaki. 
nada Barada, Karnataka and Maha­
rashtra. With the completion of the 
projects already under isnptementation 
and of ti>e projects approved for in** 
piementatton, the indigenous cape, 
city for the manufacture of fertilizers 
Is expected to Increase to about 63 
lakh tonnes of nitrogen and 17 lakh 
tonnes of P20S.

(b) A statement is laid On 
Table of the House.
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Statement

&
Lotion of the 

project
Capacity (’000 tonnes) 
in terms of nut- 

rents
Present Status

Public Stctor 
*. Bhatinda (Punjab)

a. Paripat (Haryana)

3. Mathura (TJ. P.)

4. Paradecp (Onssa)

5. Tromhay V 
(Maharashtra)

Cooperatwt Stctor

6, Phulpur (U.P.)-IFFCO

. 7. Kota lixpaasion 
(Rajasthan)

*  Binxla Expansion 
| (Guiarat)

| 9. Kakinada (A .P)

10. Karnataka State Indus- 
1 trial Development 

Corporation.

tx. Maharashtra Co-opera- 
i tlye Pertilfceers and
| Chemicals Limited,

Tarapur.

N

235

235

235

345

130

228

?45

*43

228

51

P sos

Contract for proems licences, design engin­
eering, etc. has been concluded and pre­
liminary arrangements like site selection, 
aapiisitian of land are bang made. Mech­
anical completion is expected by October, 
1977 and commercial production by Janu­
ary, 1978.

The project was sanctioned by Government 
in February, 1975 and will be taken up for 
implementation In 1975-76.

The project has bien approve 1 in principle.

300 The project has b*en approved in principle 
ani would bj taken up for implementation 
after the financing and other arrangement', 
arc tied up.

The prokct has been approved by Govern, 
ment m October, 1974 and is being taken 
up for Implementation.

A, letter of intent has been issued. The com­
pany is presently taking action to tie up 
tnc financing and contractual arrangement 
for the plant.

A letter of intent has teen issued.

A, letter of intent has been issued. The com­
pany is taking action to tie up financing 
and contrucnpl arra^gtvm*ntfor the plant.

8a A letter of intent has b^en issued.

83 The Corporation has suirendered the letter
o f intent isisued sa l has requested that a 
fresh letter of intent may be issued to a 
company promoted by the expiration.

A le m  of intent has baen issued. The com­
pany is presently taking action to tie up the 
ftnancing and contractual arrangement for 
the plant.




